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. 0.4.No,.940/97,
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Date of decision: 17-12-1998. !
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Batwean:

A.L.N.flurthy. .o +«s Applicant.

ang

1. Senior Divisional Personnel Officer,
S.C.Railvay, Vijayawada Division,
Vi jayawada, Krishna District.

2., Oivisional Railway Manager, S.C.Railway,
Vi jayawada Divisgion, Vijayawada,
Krishna District. ea - «» Rasgpondents.

i* ‘ . -!‘.
Coungsl Por the applicant: 5ri B.Narasimha Sharma.

.Counsel for the Respondents:  Sri C.V.Malla Reddy.

Hon'ble Sri R. Rangarajan,Member (A)

Hon'ble Sri B.5.Jai Parameshuar, Member (3)

"
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0.A.No.940/97.

(by Hon'ble Sri R.Ranga Rajan,Member (A)

Sarma
Heard Sri Tirumela Rao fPor Sri B.Narasimha /for

the applicant and Sri C.V.Malla Reddy for the raspondents.

This D.A., is Piled praying fof a direction
to the fespondents to fix the pay of the applicant as Hggr
g his option dated 2.5.1993 to effect his promotional
grade in the scale of Rs.2000-3200 from 1.3.1993 after
drawing the narmal increment on 1.11.1993 in the grade
of Rs.1600-2660(RSRP) with arrears after declaring the
delay and inaction on the part of the authorities in
not fixing the pay és per the option as arbitrary,

illegal and unjust.

When the G.ﬁ., was taken up for hearing,

learned _ked

the /keescounsel for the applicanf submitg that the
M

prayer in thes 0.A., had alresdy been granted and|the
O.A., has become infrucutous.

Howsver, the learned counsel for the
applicant submits that the pension has not been fixed

on the basis of the fixation of pay as prayed for in

the 0.4, Gut there is no mention in the relief column

in regard to fixation of pension. The applicant is

at liberty to take up his case with the respondents

- “ [N
o R & Jop> ™
for fixation of pension if it bes not already bewemrdome E0.
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Wwith the aBoue obsaruations,'the G.A., is

disposed of as infructuous. No costs.

OY\Q/Z/

) P arameshwar , & . Rangaraljan,

- Jggger (3) " Membef (A)
" '
Date: 17--12=--1998. @2:

_____ o

Dictated in open Court.
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